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CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

OA Nos.420/2001 & 432/2001

Thursday this the 2nd day of January, .2003.
CORAM

HON’BLE MR.G.RAMAKRISHNAN, ADMINISTRATIVE MEMBER
HON’BLE MR.K.V.SACHIDANANDAN, ADMINISTRATIVE MEMBER

OA 420/2001

— N.C.Abdul Lat heef Bt e
Nangathiyathachetta : e

Nangathiyathachetta House
Amini P.O.
Lakshadweep (U.T.) Applicant

(By advocate Mr.N.N.Sugunapalan)

Versus

1. Port Officer
Department of Ports

Administration of the Union Territory of
Lakshadweep, kavarathi P.O.
Lakshadweep.

2. The Administrator

The Administration of the Union Territoﬁy
of Lakshadweep, Kavarathy P.0O.
Lakshadweep.

3. P.C.Naseer

Puthiya Palliyachetta
Amini Island
Lakshadweep.

4, Union of India rep.by its
Secretary
Ministry of Home Affairs
New Delhi. Respondents.
(By advocate Mr.P.R.Ramachandra Mernon for R1-2)

OA 432/2001

1. P.S.Kunhikoya Pattiyasurambi
’ Puthiyasurambi House
Kadamat p.o. :
Lakshadweep (U.T.).

2. Basheer Balliyailtam
Baliyaillam House
Kittan P.O.

Lakshadweep (U.T.) Applicants

(By advocate Mr.N.N.Sugunapa1an)

Versus

e A




1. The Port Officer
Department of Ports

Administration of U.T. of Lakshédweep
Kavaratti P.O.

Lakshadweep (U.T.)

2. The Administrator
The Administration of Union Territory

of Lakshadweep, Kavaratti P.O.
Lakshadweep.

3. Union of India represented by
The Secretary
tlinisttry ot Hom: Attair:
flevi bathi. Toes wpaennyr

(By advocate Mr.F.R.Ramachandra senon tor Ki1--2)
{Mr.C.Rajendran. SCGSC tor R3)

Both the applications having been heard together on 2nd

January. 2003. the Tribunal on the same day delive
following:

HON’BLE MR.G.RAMAKRISHNAN, ADMINISTRATIVE MEMBER

red

t he

As the issues involved in both these Original Applicatiofis

are similar, both the apptications were heard together

decided by this common order.

OA 420/01
2. Applicant. aggrieved by A-4 notitication dated 1
issued by the Port Otficer. first respondent herein,

and

are

1.4.2Q01

inviting

.applications for tilling wup the post of Boat Lascars and A-5

notice No.1/6/2001-Port(10) dated 1.5.2001 issued by the

second

respondent calling candidates to report tor selective test to|be

held on 19th May 2001 at Port Office. Kavaratti, fil

Original Application seeking the following reliefs:

1) To call for the recnrde  leadina upte Annexure
RENEEE vl V-

11) o calil Tor the records leading upto Alnexure
~imitar nnticas andd arpach e <came

EE: S i
Lfm)n;m{ﬂrect the 1st and 2nd respondents to fill up
.ﬁ *manent vacancies for which the selection dated

vhé!d torthwith as per the recommendations
§a%f§*vnn board.

ed this
A-4 |and
A-5 |and

the
B.99

19.
of

the
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Direct the 1st and 2nd respondents to proceed with the
selection process as per Annexure |A-4, only after
appointing the applicant and others who are already
selected to the 6 previousiy notif:ed vacancies.

OA 432/2001

|
3. Applicants, two in number, dggrieved= by Notificatfdn dated

11.4.2001 issued by the first respondent ksame as A-4 in OA

No.420/01) and A-5 Notice No.1/6/2001 Part (10b dated 1.5.2001

issued by the second respondent calling candidates for selective

~

test for the post of Boat lLascars (same as A-5 in OA No.420/01),
filed this Original Application seeking the fo]howing reliefs:

i) To call for the records leading upto %nnexure A-4 and
quash the same. !

AN

i) To call for the records  leading upto Annexure A-5 and
similar notices and aquash the same. ‘

i) Direct the 1st and 2nd respondents t& fill up the &
permanent vacancies for which the selection dated 19.3.99

was held, forthwith as per the recommendations of the
selection board.

|
4. The applicants’ case in both these Original Applications
is that they had been subjected to a selection for the post of

Boat Lascars under the Lakshadweep Administration earlier and

without appointing them. tresh applications hqd been invited for

filling up the post of Boat Lascars. They advénced a number of

grounds in support of their claim.

5. Respondents filed reply statements resﬁsting the claim of
|

the applicants. The main ground advanced was !that the earlier
notification was issued for filling up twe vacancies in the
Science, Technology & Environment Departm%nt whereas the

subsequent notification was issued tor fillihg up the vacanciges

|

|

Department . }
|




final hearing, the learned counsel for the applicants submitted

=4~
6. Today when the Original Appl.cations were taken up for

that since the applicants in both these cases had been appointed

as Boat Lascars, they would not like to pursue these OAs and the

OAs were not being pressed.

7. In the light of the above submissions. these two Original

Applications are dismissed as not pressed. No costs.

Qated 2nd January, 2903. ) K
| Sd/~ % ‘ T sd/-
K.V.SACHIDANANDAN % o} _ G.RAMAKRISHNAN
s AT ADMINISTRATIVE MEMBER
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APPENDIX

1. A1 True copy of tha Messags form No.F.No.1/20/92-PORT(5) dated 19.2.99,
jssued by the Add1.Sub Divisional Officer.
2. A-2 True copy of the Notice No.F.No.1/20/92-PORT dated Nil issued by the
18t respondent.
3. A-3: True copy of the revised proceedings of the Interview Board
" constituted sslaection of Lascars, dated 15.2.99,
4, A-4: True copy of tha Notification published in the Lakshadwsep times daily
dated 11.4.2001 by the 1st respondent.
A. A-5 True copy of the Notice No,F.MNo.1/6/2001-Port(10) issued by the 2nd
respondent, dated 1.5.2001, ‘
6. A-6: True copy of the representation submitted by the applicant befere the
18t respondent dated 2.5.2001,
7. A-7 True copy of the reprssentation aubmittad by the applicant bafore the
2nd respondent dated 5.5.2001.
Reapandenta’ Annexures:
1 R-1 True copy of the letter dated 5.2.99 issued by ths Ministry of
Finance.
2. R-2: True copy of the letter No.15009/75/93-Plg Cell dated 292.2.01 iasued
by tha Miniatry of Home Affairs. ,
2. R-2: True copy of the letter F.No.2/1/92-STRE dated 12.6.01 sent by the 2nd
raspondent herein,
0.A.4322/2001:
Applicanta’ Annsxures:
S A1 Trua copy of the Massage form No.F.No.1/20/98-PORT(5) dated 18.3.99,
issued hy the Addl.Sub Divisional Officer.
2. A-2: True copy of the Notice No.F.No.1/20/98-PORT dated Nil issued by the
1at respondent.
3. A-2: True copy of the revised proceedings of the Interview Board dated
15.2.99.
4, A-4: True copy of the Notification published in the Lakshadweep times daily
dated 11.4.2001 by the 1st respondent.
5. A-5 True copy of the Notice No.F.No.1/6/2001-Port(10) issued by the 2nd
raspondent, dated 1.5,2001. .
8. A-8&: Trus copy of the representation submitted by the applicants to the
respondant dated 2.4.2001.
7. A7 True copy of representation submitted by applicant No.2 to the
respondent datad 2.4,2001,
g, A-8: True copy of rapresentation submitted by the 1st applicant to the
raspondent on 2.5.2001,
2. A-¢ True copy of representation submitted by the applicant to the
respondent on 5.5.2001,
10. A-10 True copy of the representation submitted by the applicant to the
reaspondant. on 5.5.2001.
11. A-11: Trus copy of representation submitted by the applicant to the
respondant on 5.5.2601
: O0.M.No,7(3)/E (Coord) /99 dated 5.2.99 issued by the
nistry of Finance.
ttar No.15009/75/92-Plg Cell dated 29.2.01 issued
wdia, Ministry of Home Affairs.
latter F.No.2/1/922-ST&E dated 12.6.01 izzuad by ths
tration to the Govt. of India, Ministry of Finance.
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